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~ pplied the State of J &; K been 
' aken up with the Jammu and Ka hmir 
· GovernfDent; 

(b) if 0, wbat itrc' the re ult and, if 
t, IUson thereof; and 

(c) by what, time the J & K Govern-
-ment are e pected to agree for rue ap-
'Plication of the e Constitution amend-
ment ? 

TIlE MI TSTER OP STATE IN THE 
MINISTRY OF OMB IMPAIRS (SHRJ 

VE KATASUBltAtAH): (a) No, Sir. 

'(b) and (c). Apart from the Constitu,-
tion (Forty-Second Amendment Act, 1976, 
ana the Constitution (Forty-fourth Amend-
ment) t, 1978, referred to, it is propo -
-ed to apply at the arne time the relevant 
l'rovi ions of the 'Constitution (Forty-filtb 

mendment) Act , 1980 and the Con titu-
tion (Forty-fifth Amendment) Act 1982 
which was recently assented to by the 
Pre ideot on the 3rd February, 1983, 
also to the State of Jammu and Ka hmir 
Accordingly, the proposal i bring active-
ly examined and, after etting the policy 
and other is ue involved, a formal pro-
po al will be made to the State Govern-
ment for their concurrence, 

ew policy and strategy for development 
of tribal area . 

*356. SHRI GIRIDHAR GOMANGO: 
Will the Mini ter of HOME AFF AIRS 
'be pleased to lay a statement sIl"QI\!1Ing: 

(a) whether Government have evdlved 
"a Ilew policy and trategy for development 

f tribal area and economic upliftment of 
tfi,bal in the country; 

(b) if 0 , the salient feature thereof; 

(c) inee when theSe policies and tra-
1egies are being implemented by Govern-
ment; 

(d) whether Planning Commis ion ha! 
i ued guidelines to all the States/Union 
Territorie and Central Mini trieslDepart-
ments on the ba j of the new policy and 
strategy; 

(e) if 0 the criteria given to them to 
earmark funds and quantify the money 

'fdr- T . al -Plan and pecial Compo-
nellt Plan; aDd 

· (0 the eebtra1 MUti . /D partments 
which quantified the funds in doptioD 
of 'tb~ policy and strategy so far? 

, • I \ I 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
NIHAR RANJAN LASKAR) : (a) Yes~ 
Sir. 

(b) The new trategy for tribal deve-
lopment j the trategy of tbe tribal ub-
plan. The alient features of this strategy 
are identification of adminisfr'ative units 
like a block or a taInk ha iag a majo-
rity of scheduled tribe populaffon: formu-
lation of suitable plans and programme; 
pooling of financial resources for monntillfl 
u h programmes and appropriate adminis-

trative tructure for execution of the plans. 
The general policy j ' to promote po itive 
sociO-economic development of the sch 
duled tribe population, to protect them 
again t exploitation, and to deve"Jop the 
ub-plan area. 

(c) The new strafegy is beillg r~le
mented ince the beginning of the' Fifth 
Plan period. 

(b) Yes, Sir. 

(e) Tb~ Planning Commi sion gUtde-
line, illter-alia~ ugge t quantification of 
fu.nds for tribal ub-plen and Special Com-
ponent Plan from the Annual an"d Five 
Year Plan , generally in proportion to tile 
population of the tWO communities iD 
the total populan6 • of tbe State, back-
wardness Of the area and relevance of 
programme. It has also been sugge ted 
to formulate appropriate ptogt'amme~ 
adopt on-going programme and exhibit 
the quantified provi ions uitably in the 
State budgets. 

(f) The following Central Ministriesl 
Departments have quantified funds for tri-
bal sub-plan area :-

. (t) Ministry of hgriculture aDd C0-
operation. 

(2) Mini try of Civil Supplies. 

(3) Ministry of Commerce. 

( 4) Mi,nistry of Communications. 
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(5) Mini trY of Education and Cul-
ture. 

(6) : Ministry of Health and Family 
Welfare. 

(7) Ministry of Industrial Develop-
ment. 

(8) Mini try of Shipping & Transport. 

(9) Ministry of Irrigation. 

Setting up of Joint Venture Projecti 

*357. SHRr B. V. DESAI: 
SHRIM. V. CHANDRASH& 

KHARA MURTHY: 

Will the Minister of INDUSTR Y be 
;Pleased to lay a Mafement showing: 

(a) whether Governrrient have approved 
ix joint venture projects involving 

foreign investme1lt: of about R . 14 crOfes 
in India; . 

(b) whether the projects will be set up 
in different parts of the country; 

(c) if so, ' the place wher all;h pro-
jects will be et up; . 

(d) whether it i also a fact th~ the 
. projects will be 100 per cent export unit ;. 

(e) the countries foat will be investing 
in these projects and what are t'he items 
that will be manufactured by tbese pro-
ject; and 

(f) by what time these joint venture: 
proje t will start functioning ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATI TIWARI): (a) 
to (e) In the period October-December, 
1982. Goyernment have approved 10, 
bundred per cent ExPoI" m1eb.ted projects. 
involving foreign equity parlicipatrtrb. The' 
total equity envisaged in these project is 
R . 14.17 crOfes. 

A tatement showing detail of the 
project is laid on the Table of the House. 

(f) These projects would be at various. 
stages of implementation. It is ditficul 
to project uniform completion schedule. 




